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have gone to Korea is as follows:— 
Neutral Custodian TotalNations
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Junior Commissioned Officers
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Other Ranks 160 4681 4841

T otal 231 4999 5230

V Loan to West Bengal

712. Shri N. B. Chowdhury: Will the 
Minister of Fiaaace be pleased to
sUte:

(a) the amount that has been grant
ed as loan to the Government of West 
Bengal for the implementation of the 
River Valley Projects during th t  
current financial year up till the 31st 
August, 1953;

(b) the rate of interest, if any, on 
which the loan has been q̂;ranted; and

( c l  whether any time limit has been 
fixed for the repayment of this loan?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) Rs. 434 64 lakhs for
the Damodar Valley Corporation.

(b) 4i per cent, per annum.
(c) The loan is repayable in one 

instalment at the end of 40 years,

:
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( f i )  WT Tm  

n< t  «rr Pinf irrr ?
The Minisler of Education and 

Natnral Resources and Scientllc. 
Rcsoarfh (MattlMia Aznd): (a) to

(c). A statement is laid on the Table 
of the House. [See A ppendix VI, 
annexure No. 42.1

Hill and Plains T ribal Areas 
OF Assam

714. Shri Rishang Keishing: WiU the 
Minister of Home Affairs be pleased to  
state:

(a) the amount allotted by the Gov
ernment of India under Article 275 of 
the Constitution for the year 1953-54 
for the development schemes of the hiU 
and plains tribal areas of Assam;

(b) whether the Central Governmeni 
hava curtailed the allotted amount 
for the development schemes of the 
hill and plains tribes of Assam;

(c) if so, the total of curtailed 
amount;

(d) the reasons which have nece«- 
sitated the curtailment;

(e) whether the Chief Minister of 
Assam during his recent visit to Delhi, 
pleaded for further allocation of Rs. IS lakhs during the current year 
for additional expenditure on roads in 
the autonomous districts;

( f )  if the reply to part (e) above 
be in the affirmative, whether the Gov
ernment of India have accepted the 
proposal; and

(g) if so, when and what amount 
will be sanctioned?

The Deputy Minister of Home 
Affairs (Shri DaUr): (a) (i) Rs. 15
lakhs for Plains Tribal Districts;

(ii) Rs, 45 lakhs for Autonomous
Hill Districts: ■

(iii) Rs. 40 lakhs under clause (a) 
of Second Proviso to Article 
275(1) of the Constitution; 
and

(iv) Rs. 10 lakhs for setting up 
of District Councils in Assam .

(b) No.
(c) and (d). Do not arise.
(e) Yes.
(f)  and ( g ) .  The proposal has been 

accepted and an additional allotment 
ef R f . 13 lakhs has been made.
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